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FIFTEENTH KERALA LEGISLATIVI ASSEMBLY

TENTI{ SESSION

BULLETIN PART-II

February t4 , 2024.

No: zl88

The Kerala Aoorooriation BiIl . 2024

Re commendation of the Governor

The Govemor has made necessary recommendation under Anicie
207 (1) read witl Article 199 of the CoDsriturion of India in respect of the

above Bill.

Shaji C. Baby,

Secretary- Itr-CharEe.


